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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH

1an;:)ur this the 10“’ day of February, 2010 -

REVIEW APPLICATION NO. 19/2009

A

FYks

: ORIGINAL APPLICATION NO, 398/2005
WITH
MIsC. APPLICATIDN NO. 383/2009

CORAM:

HON’BLE MR. M.L. CHAUHAN, JUDICIAL MEMBER
HON'BLE MR. B.L. KHATRI, ADMINISTRATIVE MEMBER

1. Union of India through its Secretary to the Government of India,
- Department of Posts, Ministry of Communication and Information
Technology, 20 Ashoka Road; Dak Bhawan, New Delhi.
2. Postmaster General, Rajasthan Southern Region, Ajmer.
3. Director Postal Services, Southern Region, Aimer. »
4. The Senijor Superintendent of Post Offices, Kota Postal Division,
Kota. : '
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..REVIEW APPLICANTS

.(By /-\‘d\loca'tc= Mr. Gaurav Jam)

VERS’,US
Pratibha Hada wife of Sh'ri Laxman Singh Hada, aged about 53 fiears
resident of 151, Ballabh Badi, Kota, the then Postal Assistant (SBCO
Kotaa and presenﬂv posted as Postal Assistant (SBCO) ChltLoraarh

..RESPONDENT

" (By Advocate: Mr. C.B. Sharma)

" ORDER (ORAL)
- The prese'n't‘,Review' Application has = been filed by the

fespondents (Union of India & Others) for reviewing Para No. 11 of the

order dated 17.07.2009 passed in OA No. 398/2005. It may be stated

that the applicant has filed the aforesaid OA thefeby, inter-alia,’

praying that the respondents may be directed to release difference of

~ pay and alfowances for the period from 29.09.2004 to 30.06.2005, It

- may be stated that the abpplicant was put under suspension w.e.f.
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' 29.09.2004. The said s.us,bension_ order - was . revok:ed on the

recommendation of the Review Comrr{j,ttee' on 16,03.2005. Since the -

order "of suspensio_n Was‘revoked after a pe’riod of 90 days, this-'
" Tribunal held that the applicant shail be en,title_d to the consequential
ben-eﬁts as he shall be deeméd to have been reinstated after expiry of

S0 days from the’ date of passmg of the orlgmat order of suspensron

- datedv 29.09.2004 tl” the suspensoon_ ,order was revoked on
g '16.03 2.00-5' 'The respondents/Review a‘oplicahts have no orievance :
‘ reaardmg this flndma recorded in Para No. 10 of the mdament The
~ grievance of the resoondents/Rewew aoohcants is on the finding
- recorded by this Trrbunal in Para No. 11 whereby this Trlbunal has held

that no rehef’ can be aranted to the. applicant regardmd full pay &

auowan,ces_for the perxod w.e.f, 29_.09.2004 til 20 days when the

. ;applicant_'was under suspension and-matter regarding payment of pay

&_all-owa_nces 'will.de'pend u'pon' the ul'rima'te decision of the disciplinary .

.

proceedings which are pending against the applicant. The respondents

in ReView Aoolication have stated. that discio!inarv’oroceedinqs in

respect of the aoollcant stood already conctuded and even the order

regarqu pavment of pay & - a!lowances w.e.f, 29 0¢. 2004 tm

 16.03. 2005 has also been passed It is further stated that even orders. -
\_redardmd as to- how’the- Derlod' of the aophcant with effect from

_' 17.03. 200* 'ro 30. 06 2005 has to be regularnzed has also been passed.

Thus accordmg to the review aophcants this part of the fmding m Para

No. 11 of the;udgment dated 17. 07 2009 is requrred to be modaﬂed S0

rhat a  fresh orders can be Dassed in conformlty with _the_'

) observatlons/ﬁndmg recorded in Para. No. 10 & 11 of the judgment.

~ Since the factum 'oif-conclus?on of disciplinary proceedings and passing
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- or the order as to how the Denod of suspensron hasto be recuianzed

~and as how rhe absence of annncant for ‘fhe perrod wﬁ'h effect from

17. 03 2005 fo 30. 06 2005 is to be treated was not brought to the

~

'notvce of this Trlbunal, as such' the aforesald fmdmg was record_ed by .

this Tribuhal,

2. In view of what has been’ stated above, we of the view fHat the

revnew apnhcants have made out a case for rev;ewma the order dated

o 17 07 2009 Dassed in OA No 398/2005 Accordmalv the order da:ed

' 17=07.2009 shall- stand revuewed/clerl_ﬁed to the extent that the

respondents shall p_rtoceed'further' in the matter in the light of the

. stand i:akeh’ by.them v'in~ Para No. 6 7 and 8 -df.__the Review Apnlication

and pass appropriate orders,

.

3. Wl'ith these observations, t'he_‘ Review' Application shall stands
' diépo_sed of. Need less to add tha{t such exercise shall be _done'_b;,/_'_the
 Review appli_ca'nts expeditiously and in‘any caee within a period of one

- month from:the date of'recei'bt of & copy of this order.

4. . In view of the order passed inRevie‘w’Applicatio‘n, no order is

" required to be Fp'assed \in'MA_No. 383/2009, which is also -'disg:osed: of

‘accordingly. s

(B.LRHATRTY (Ml CHAUﬂAN)
MEMBER{A}. - . . MEMBER(J
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